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/

O.A.No. 2609/90, ^ Date of dacisionJ 15,12.94

Hon*b,l3 Shri N.V. Krishnan, Vica-Chairman (a)

Hon'bla Sint, Lakshmi Suaminathan, I'lambsr (3)

Pyre Lai,
S/o Shti Hoti Lai,
Ex-Hsnd Clark,
C/o Shri Kishan lOW OfficQ,
Northern Railway,
REUARI (HARYANa). .. Applicant

(By Aduocats Shri V.P. Sharma)

versust

1, Union of India through^
The Ganaral i^lanagsr,
Worthern Railuay,
BaSroda'-Wouss, Neu Oalhi,

2, Tha Divisional Railuay Ranager,
Northarn Railuays
Sikansr,

3, The Assistant Engineer,
Northern Railuay,
Rsuari (Haryana),

(None)

Raspondsnts

ORDER (ORAL)

/, Hon'bls Shri N.V. Krishnan, Vica-Chaxrman (A)_7

Ths applicant, uho was a Head Clsrk in tha Office

of Assistant Enginasr, Northern Railuay, Rauari,

has filsd this application against inaction of the

respondents uho are not paying his duss relating to

honorarium^^ The datas/fef his have besn shown in

Annisxura A-.4, The applicant has ratirsd on 30«'9,1989.

It is statad that ths miniatsrial staff bas to parform

extra dutiss- liks preparing of bills for payment of

additional dearnsss allouanca, fixation pf salaries on



Date Office Report Orders-

27-10-1995 15.

CP-179/95
OA-I79/95 . '

Present #- Shxi y»P»3harma through prjx.y C3uns
Shri Yogesh Sharma,counsel .for the
petitioner.

Wone far the respondents.uho: is
the D.R,ri.(t\i*Ra) Bikaner. Shri K-K-Patel

had appeared on 27-9-95 and uanted thre,a
weeks time, to fila reply. That repl^: has
still n^t been filed. In the normal coutse

ue would ^directed the respondent to appear
in person but ^ ths raspon-.ent,|̂ is located

ths circumstances jija are
ofy^O^w that such .a decision can be taken
•nly^default continuous*.-. Let this matter
be listed on 13.11.1995.

(Smt.Lakshnii Suaminathap) (N-l/.Krishnan )
flember (3) Acting Chairman

13jni-995
r.

Present ; None for the applicant,

Shri K,, K, Patel, counsel [j^-
for the respondents,

Shri. Patel states that the compliance

has been effected, Reply is being -fil8.ti

tody. Copy be giv/en to the petitioner's

counsel. Rejoinder if any within one week.

Call on 5,12,1995,

( D, C, Uerma )
/as/ rfember (3)

( N. V, Krishnan )
Act. Chairman

^ ^ ^ ' ^



-2-

tha basis of Pay Com-ni ssi on *s report ate, for uhich

thsy are givan honorarium. The applicant uas sntitled

to incraased dsarnsss allouancs u.s.f. 1,1,1988, 1,7.88

and 1,1.09, He is entitled for bonus for tha year 1907-88

as uall as Q.A, instalmaht for 1,4,88 to 31,3.89, It

is in raspect of these claims that an amount of fe, 13,602/-

has baan claimsd at Annaxura A—4, Though tha applicsnt

mada raprssentation uida Annexura A-1, thara uas no

raaponsa from the rsspondants, Hencs, hs has filad this

O.fu For direction to tha raspondents to pass an ordar

allowing tha claims •"msntionad- in Annaxure A-l, ths dstails

of uhich rare given in Annsxurs A-(^.

2. Th® respondents have filad a reply on 9.7,1991,

iS

It is stated in reply to para 1 of the O.A. that the

applicant's case is under conaidsration and ths amounts

due to h®m uill be paid to him aftsr tha aporov/al of tha

competent suthority**, it is also stated alsauhera that +.

the amounts are under process of payment vide reply to

para 4.2 (a) ^ (b). In raply to para 4,5,.it is stated

that th's apolicant's cass has bssn rafarrsd to higher

authorities and in due course ha uill bs paid,his du3s.

Unfortunately, this matter has coma up for final haaring
/

only nou. The respondents uere represented on 15.12.94 by

Shri H.R, Balmiki, Proxy Counsel for ris. 8,3. Rao. Hg was

informed that ths matter uill be taken today for final «

hearing.

3, Wone is' present from the Railways, The learned

counssl for the applicant states that as on date no pay-

»•
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payment has bean received by tha applicant. Ufj are

surprised that ths rsspondants havs not carsd to pursus

tha case of the applicant during this sntire pariod,

iJ'e ars of ths viau that this is a cas« uhers tha res-

pondisnts should not only be given fj^i: direction to

pass final order within a specified time but also thsy

should ba, directed to pay intersst on the dalayad pay-'

msnts,

4. We, therafore,' direct tha respondsnts to disooss

of tha claims of the applicant as mantioned in Annexure

A-4 uithin a period of tuo months from ths receipt of a '

copy of this order. In the normal course us uould haua

axpscted the raspondants to disposa of the case uithin

3 months after filing their reply which has not been dona

by thsm» In the circumstances, uo direct that interest

® 12^ will be $sse»ed from 1,11,1991 till this amount

is actually paid.

(Smt. Lakshmi Suaminathan) (N.V, Krishnan)
f*''embsr (3) Vice-Chairman (A )


